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| HCL TECHNOLOGIES LIMITED |

Registered Office: 806, Siddharth, 96, Mehru Place, New Delhi - 110 019

Corporate Office: Plot Mo, JA, Sector 126, Noida-201 304, U.P., India
Telephone: +#31 11 26436336, Website: www.hcltech.com
Email Id: Investorsi@hel.com
PUBLIC NOTICE
Motoe is mereby given that the fallowing equity share certificates of faca value of ¥ 2 each

issuad by 1he Company ane slated to have been lost and the Company will procead 1o cancal
fhea last shana carlificatas and in lieu thareof the shares shall be issued in demateriaizad farm,

Nameofthe | Joint | Folio Certificate Distinctive No, Mo, of
Shareholder] Holder 1| Mo, MNo. shares

Amar Rohira | Kishora | 0018484 | 23595 201264237 - 231 264 326 100
Rohira | 23596 251264327 -251264426 [ 100

290791 2507463 - 125697668 200

2U5008 FO31BT32T - T3157 26 440

Ay peril:ﬂl:s] wha hashave any claimis) in respac! of the said share certificatels) should
Indge swech claimis) wilh the Company or 85 Registrar & Share Transfer Agand, along wilth
sufficient praof, within 15 days of publication of this nofice, afler which no claim(s) shall be
entertaingd, and the Company will procead toissue duplicate shares in dematenialized fom
The public is hereby wamed against purchasing or desling in any wey with the abowe share
certificate(s]. Any person dealing with the shaove share carlificatels) shall be doing 5o sciely &
hisihes own risk as bo costs and consequences and the Company shall not be responsible for i
inamy manner whaksoever

Cwur Registrar & Share Transfer Agent

Link Intime India Private Limited

{Unit: HCL Technologies Limited)

C-101, 247 Park, L.B.5. Marg,

Vikhrali (West), Mumbai, Maharashira - 400 083

E-mail: mt helpdeski@linkintime.co.in For HCL Technologies Limited
Date: November 3, 2023 Cmpl‘:;; ';2;?2;‘:3

Place: Nowda (ULR)
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PUBLIC NOTICE

(In accordance with RBI circular no, RBI/2015-16/122 DNER (PD) CC.
No, 065/03.10.001/2015-16 dated July 09, 2015

RAJSI INFIN CONSULTANTS PRIVATE LIMITED

Registered Off.: 304 B, Apra Plaza, Plot Mo, 28, Commercial Center,
Rani Bagh, Road No 44, Pitampura, Delhi - 110034, India. Tel. No.
+91-981016794%9; Email: rajsiinfin@rediffmail.com

1. Rajsi Infin Consultants Private Limited ("the Company"”), is a
private un-listed incorporated under the Companies Act, 1956
bearing Corporate ldentification No. U74899DL1995PTCO71715
of 1995 and having its registered office situated at 304 B, Apra
Plaza, Plot No. 28, Commercial Center, Rani Bagh, Road No 44,
Pitampura, Delhi 110034, India

2. The Company is also registered with Reserve Bank of India ("RBI™)
as a Non-Banking Financial Services Company ("NBFC") vide
certificate of registration bearing No. B-14.02288 dated June 20,
2002 which is not valid for accepting public deposits. The
company has not been raised or accepted any public deposit till
date.

3. The paid-up equity share capital of the Company is Rs. 47,58,500/-
(Rupees Forty-Seven Lakhs Fifty-Eight Thousand and Five Hundred
Only) consisting of 47,58,500 equity shares of Rs. 1/- each fully
paid up. The equity shares of the Company are not listed on any
stock exchange,

4. The existing promoters of the Company are Mr. Praveen Kumar
Bansal (28.93%), Mr. Parv Bansal (27.57%), Ms. Deepali Bansal
(27.57%), M/s Blink Investment LLP {1.09%) and M/s Anandam
Trade & Consultants Private Limited (4.84%) with their combined
shareholding in the company ag?regates to 47,58,500 equity
shares, representing 100% of total paid up share capital of the
Company.

5. Mr. Suresh Ahalawat, Mr. Sandeep Kumar, Mr. Deepak Kumar, Mr.
Pradeep Kumar, Mrs. Renu and Mr. Pervinder Singh (jointly called
as the "Acquirers”) have entered into a Share Purchase Agreement
with the existing promoters of the Company to acquire the
47.58,500 equity shares held by the existing promoters at a
negotiated price of Rs. 13.18 per equity share, aggregating to an
amoaunt of Rs. 6,27,17,030 (Rupees 5ix Crore Twenty-seven Lakh
5rf-‘lvente!e-n Thousand and thirty only), payable in through banking
channel.

6. After the proposed transfer, the Acquirers, would hold in
aggregate 47,58,500 equity shares of the Company, reprasenting
100% of the total share capital of the Company.

7. Pursuant to completion takeover formalities and share purchase
agreement, the Acquirers will gain direct control over the
management of the company and will accordingly seek to be
categorized as the new promoters of the Company.

8. In terms of the RBI Circular No. RBI/2015-16/122 DNBR (PD) CC.
Mo. 065/03.10.001/2015-16 dated July 09, 2015, the company
had made an application to the Regional Office of the Reserve
Bank of India, Department of Non-Banking Supervision, New
Delhi on February 10, 2023, seeking prior approval of the RBI for
the proposed change in management & control of the company.
The RBI vide his |etter 5r. No. 5729/05.18.051/2023-24 dated
Movember 02, 2023 conveyed its prior approval to the proposed
change in management & control of the company.

9. Motice is hereby given that any person whose interest is likely to
be affected by the proposed acquisition & control of the company
by the acquirer may intimate in writing to the Regional Office of
the Reserve Bank of India, Department of Non-Banking
Supervision, Delhi and also to the company at its registerad office
within 30 days from the publication of this notice stating therein
the nature of interest and ground of objection.

10. The notice is being given pursuant to REI Circular in terms of
MNon-Banking Financial Companies (Approval of Acquisition or
Transfer of Control) Directions, 2015 issued in terms of notification
no. DNBR (PD) CC No. 065,/03.10.001/2015-16 dated July 09, 2015
and other relevant regulations, jointly by the Acquirer, the
Company and the existing promoters of the company.

For Rajsi Infin Consultants
Private Limited
Director - Parveen Kumar Bansal

For Blink Investment LLP
Designated Partner

- the Company
Director - Seema Bansal

- the Promoter
Parv Bansal

- the Promoter
Deepali Bansal

For Anandam Trade and
Consultants Pvt. Ltd.
Managing Director

For Acquirers

Date : November 04, 2023
Place : New Delhi

- Deepak Kumar

Continued from previous page

BID /
ISSUE
PROGRAM

*The GCompany may in consultation with the Book Running Lead Manager, consider participation by Anchor investors in accordance with the SEBI ICDR Regulations. Tha Anchor imestor Bid/1ssue Period shall be one Working Day priorto the Bid/1ssue Opening Data.
I casa of any revisions in the Price Band, the Bid/ Isue Period will be extended by at least three additional Working Days after such revision of the Price Band, subject to the Bid/ 1ssue Period not exceeding 10 Working Days. In cases of lorce majeure, banking strike or similar circumstances, our Company may, for reasons 1o be recorded in writing, extend the
Bid/1ssue Peniod for a minimum of three Working Days, subject to the Bid' |ssue Penod not exceeding 10 Working Diays. Any revision in the Price Band and the revised Bid/|ssue Penod, if applicable, will be widely disseminated by notification to the Stock Exchange, by issuing a press release, and also by indicating the change on the website of the Book Running
Lead Managers and the terminals ofthe other members of the Syndicate and by intimation to 5C58s, the Sponsor Bank, Reqistered Brokers, Collecting Depository Participants and Registrar and Share Transfer Agents.
The Issue is being made through the Book Building Process, interms of Rule 19(2)(b) (I} of the Securities Contracts (Regulation) Rules, 1957, as amendad (“3CAR") read with Regulztion 253 of the SEBI ICOR Regulations, as amended, wherein not more than 50 % of the Net Issue shall be allocated on a proportionate basis to Qualified Institutional Buyers
(*QIBs", the “(IB Portion™), provided that our Company may, in consultation with the Book Running Lead Manager, may allocate up to 60% of the QIB Portion to Anchor Investors on a discrationary basis in accordance with the SEBI ICDR Regulations {"Anchor Investor Portion™), of which ona-third shall be reserved for domastic Mutual Funds, subject to valid
Bids being received from domestic Mutual Funds at or above the Anchor investor Allocation Price. In the event of under-subscription, or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added 1o the Net QI8 Partion. Further, 5% of the Net QIB Portion shall be available for allocation on a proportionate basis only 1o Mutual Funds,
and the remainder of the Met QI8 Porfion shall be available for allocation on a proportionate basis to all QI8s, including Mutual Funds, subject to valid Bids being received at or above the Issue Price. However, if the agoregate demand from Mutual Funds is less than 5% of the Net QI8 Portion, the balance Equity Shares available for allocation in the Mutual Fund
Portion will be addad to the remaining Met QI8 Portion for proportionate allocation to QIBs. Further, not less than 15% of the Net Issua shall be available for allocation on a proportionate basis to Non-Institutional Bidders and not bass than 35% of the Net Issue shall be available for alocation to Retail Individual Bidders in accordance with the SEBHCDR Ragulations,
subjectto valid Bids being received at or above the [ssue Price. All potential Bidders (except Anchor Investors) are required to mandatorily utilise the Application Supported by Blockad Amount [(*ASBA") process providing details of their respective ASBA accounts, and UPH D in case of RIBs using the UPI Mechanism, if applicable, in which the corresponding Bid
Amounts will be blocked by the SCSBs or by the Sponsor Bank under the LIPI Mechanism, as the case may be, to the extent of respective Bid Amounts, Anchor investors are not permitted to participate in the Issue through the ASBA process, For details, see “Issue Procedura” beginning on page 205 of the Red Herring Prospectus.

Bidders,/ Applicants should nole that on the basis of PAN, DP 1D and Client 1D as provided in the Bid cum Application Form, the Bidders/Applicanls may be deemed to have authorized the Deposilories to provide to the Registrar to the Issue, any requested Demographic Details of the Bidders/ Applicants as available on the records of the
depositories. These Demographic Details may be used, among other things, for or unblocking of ASBA Account or for other correspondence(s) related to an Issue. Bidders/Applicants are advised to update any changes fo their Demographic Details as available in the records of the Depository Participant to ensure accuracy of records. Any delay
resulting from failure to update the Demographic Details would be at the Applicants’ sole risk. Bidders /Applicants should ensure that PAN, DP 1D and the Client ID are correcily filled in the Bid cum Application Form, The PAN, DP |D and Client 1D provided in the Bid cum Application Form should match with the PAN, DP ID and Client ID available in
the Depository database, otherwize, the Bid cum Application Form is liable to be rejected. Bidders/Applicants should ensure that the beneficiary account provided in the Bid cum Application Form is active.
CONTENTS OF THE MEMORANDUM OF ASS0CIATION OF THE COMPANY AS REGARDS ITS OBJECTS: Forinformation on the main objects and other objects of our Company, sea "History and Corporate Structure™ on page 123 of the Red Harring Prospectus and Clause Il of the Mamorandum of Association of our Company. The Memarandum of Association
of our Cormpany is a material document for inspaction in relation to the [ssue. For further detaits, see the section *Material Contracts and Documents for Inspaction” on page 283 of the Red Herring Prospecius.
LIABILITY OF MEMBERS AS PER MOA: The Lizhility of the members is imited and this liability is limited to the amount unpaid, if any, on the shares hald by them.
AMOUNT OF SHARE CAPITAL OF THE COMPANY AMD CAPITAL STRUCTURE: The Authorized share Capital of the Company is Rs. Rs. &,00,00,000/- (Rupees Eight Crora Only) divided into 80,00,000 (Eighty Lakhs Only) Equity Shares of Bs_10.00/- (Rupees Ten only) each. For details of the Capital Structure, see “Capital Structure” on the page 63 of the Red

Herring Praspectus.

ANCHOR INVESTOR BIDDIND DATE* : TUESDAY, NOVEMBER 07, 2023

BID/ ISSUE OPENS ON: WEDNESDAY, NOVEMBER 08, 2023 | BID/ ISSUE CLOSES ON: FRIDAY, NOVEMBER 10, 2023

NAMES OF THE SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM: Givan below ara the names of the signatories of the Mamarandum of Association of the Company and tha numbar of Equity Shares subscribed for by tham at the time of signing of tha Mamorandum
of Association of our Company: Mr. Narash Kurnar - 3,000 Equity Shares, Mr. Satya Prakash Dubey - 4,500 Equity Shares and Mr. Vinod Kumar Makharia - 2, 500 Equity Shares of Rs.10/- each. Details of the main objects of the Company as contained in the Memorandum of Association, see “History and Corporate Structure” on page 123 of the Red Herring
Prospacius. For details of the share capital and capital structure of the Company see " Capital Structure™ on page 63 of the Red Herring Prospectus.
LISTING: The Equity Shares issued through the Red Herring Prospectus are proposed to be listed on the BSE SME (SME Platiorm of BSE). Our Company has received an ‘in-principle’ approval from the BSE for the listing of the Equity Shares pursuant to letter dated October 18, 2023, Forthe purpose of the Issue, the Designated Stock Exchange shall be BSE SME.
A signed copy of the Red Herring Prospectus has been defivered for ragistration to the ROC on Movember 02, 2023 and Prospectus shall be dedivered for filing to the RoC in accordance with Section 26(4) of the Companies Act, 201 3. For details of the material contracts and docurments available for inspection from the date of the Red Herring Prospecius up to the
Bid/ Issue Closing Date, see "Material Gontracts and Documents for Inspection” on paga 283 of the Red Herring Prospectus.
DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA (SEBI"): Since the Issue is being made in terms of Chapter ¥ of the SEBI (ICDR) Regulations, 2013, the Red Herring Prospectus has been filed with SEBL. Interms of the SEBI Regulations. the SEBI shall notissue any observation on the Offer Document. Hence there is no such specific
disclaimer clause of SEBl. However, investors may refer to the entire Disclaimer Clause of SEBI beginning on page 185 ofthe Red Herring Prospecius.
DISCLAIMER CLAUSE OF BSE (THE DESIGNATED STOCK EXCHANGE): Itis to be distinctly understood that the permission given by BSE SME (“SME Platform of BSE™) should notin any way be desmed or construed that the contents of the Prospectus or the price at which the equity shares are offered has been cleared, solicited or approved by BSE, nor does it
certify the correciness, accuracy or completeness of any of the contents ofthe Prospectus. The investors are advised to refer to the Prospectus for the full text of the Disclaimer clause pertaining to BSE.
GENERAL RISK: Investments in equity and equity-ralated sacurities involve a degree of risk and investors should not invest any funds in this Issue unless thay can afford to take tha risk of losing their investment. Invastors are advised fo read the risk factors carefully before taking an investmant decision in this Issue. For taking an investment decision, investors
rust rely on their own examination of the Issuer and this 1ssue, including the risks involved. The Equity Shares have not been recommended or approved by the Securities and Exchange Board of India (*SEBI™), nor does SEBI guarantae the accuracy or adequacy of the contents of the Red Harring Prospectus. Specific attention of the imvestors is invited to "Risk

Factors' on page 28 of the Red Herring Prospectus.

ASBA*

simple, Safe, Smart way of Application- Make use of it !!!

*Applications Supported by Blocked Amount (ASBA) is a better way of applying toissues by simply blocking the fund in
the bank account, investors can avail the same. For details, check section on ASBA below.

Mandatory in Public Issues from January 01, 2016.
No Cheque will be accepted

Individual Investors

E fFf’ UPIl-Now available in ASBA for Retail Individual Investors (RII)**
Hmu Available in account.
ASBA for Retail

Investors are required to ensure that the bank account used for bidding is linked to their PAN. UP1 - Now available in ASBA for Rlls apphying through Reqgistered Brokers, DPs & RTAs. Rlls also have the option to submit the application directly to the ASBA Bank (SC5Bs) orto use the facility of inked online trading, demat and bank

Investors have to apply through the ASBA process. "ASBA has fo be availed by all the investors except anchor investar. LIPImay be availad by Retail Indvidual Investors. For details on the A584 and the UP process, please refer to the details given in A5B4 form and abridged prospectus and zlso plezse refer to the section “lssue
Procedure” baginning on page 205 of the Red Herring Prospectus. The process is also available on the website of Association of Investment Bankers of India (“AIBI™), the Stock Exchanges and in the General Information Document.
* ASBA forms can be downloaded from the website of BSE SME

**List of hanks supparting UP1 is also availabia on the website of SEBT at www:sebi. gowin. ICICT Bank Limited has been appointed as Spansor Bank for the Issue, in accordance with the requirements of the SEBI circwlar dated Novernber 1, 2078, as amended. For UP refated quenas, investors can contact NPCH at the toll free
mumber- 18007201 740 and Mai fo- ipo. upi@mpes org.in. For dhe list of UPApps and Banks ive on PO, please refer to the fink www sebi gowin. For issue refated grievance investors may confact: Gretex Corporale Services Limiled - Ms. Nefa Maivan (+ 97 96532 4986.3) (Email id: infoiogretlexgroup. corm)

BOOK RUNMNING LEAD MANAGER TO THE ISSUE
GRETEX CORPORATE SERVICES LIMITED

GREBEX

Telephone: +91 96532 49863 Fax: N A
E-mail; infoi@gretexgroup.com

Website: www.gretexcorporata. com
Investor grievance: infof@grelexgroup.com
Contact Person: Ms. Neha Maiyvan

SEBI Registration Number: INMOOOD12177

A-401, Floor dth, Plot FP-616, (PT), Naman Midtown, Senapati Bapat Marg,
Mear Indiabulls, Dadar (w), Delisle Road, Mumbai, Mumbai-400013, Maharashtra, India,

e ~ BIGSHARE SERVICES PRIVATE LIMITED
Email: ipo@bigshareonling, com

Website: www.bigshareonhine.com

Contact Person: Mr. \Vinayak Morbale

REGISTRAR TO THE ISSUE

Address: 56-2, 6th Pinnacle Business Park, Mahakal Caves Road,
next to Ahura Centre, Andheri East, Murnbai- 400093, Maharashtra, India
Tel: +91 =22 - 6263 8200 Fax: +91 - 22 - 6263 9299

Investor Grievance Email: invesiori@bigzhareonling.com

SEBI Registration MNumber: INRO00001385

KALYANI CAST-TECH LIMITED
Mr. Pankaj Kumar

COMPANY SECRETARY AND COMPLIANCE OFFICER

B-144, Second Floor, DDA Shed Phase-1 Okhla Industrial Area, Phase-I, New Dethi, South Dedhi,
Delhi — 110020, India Telephone No.: 011-26444400 Website: www kalyanicasttach.com
Emaill ; infoi@kalyanicasttech.com CIN: U269900L2012PLC242760

and refund arders, ete,

Investors can contact the Company Secretary and Compliance Officer or the BRLM or the Registrar to the 1ssue in case of any pre-issue or post-
issue related problems. such as non-receipt of letters of Allatment, non-credit of Alotted Equity Shares in the respective beneficiary account

AVAILABILITY OF RED HERRING PROSPECTUS: Investors ara advised fo refer to the Red Herring Prospectus and the Risk Factors contained therein bafore applying in the Issee, Full copy of the Red Herring Prospactus is avaitable on the website of the SEBI at www. sebi.gov.in, website of the Company at www kalyanicasttech.com the websita of tha BRLM to
the [ssue at www.gretexcorporate.com, the website of BSE SME at htps‘'www. bsesme.com, respectively.
AVAILABILITY OF BID-CUM-APPLICATION FORMS: Bid-Cum-Application forms can be obtained from the Registerad Office B-144, Second Floor, DDA Shed Phase-1 Okhla Industrial Area, Phase-l, New Delhi, South Delhi, Delhi - 110020, India Telephone; : 011 26444400; BRLM: Gretex Corporate Services Limited, Telephona: +91 96532 49863 and the
Syndicate Member: Gretex Share Broking Limited, Telephone: 022 69308502/03 and at the selected locations of the Sub-Syndicate Members, Registered Brokers, RTAs and COPs participating in the Issue. Bid-cum-application Forms will also be available on the website of BSE SME and the designated branches of SC5Bs, the list of which is available at

wehsites of the stock exchanges and SEBL.

ESCROWCOLLECTION BANK/ REFUND BANK/ PUBLIC ISSUEACCOUNT BANK/ SPONSOR BANK: ICICI Bank Limited.

UPI: Retail Individual Bidders can also Bid through UP| Mechanism.

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the Red Herring Prozpectus.

DISCLOSURE OF PRICE INFORMATION OF PAST ISSUES HANDLED BY GRETEX CORPORATE SERVICES LIMITED

Izsue Name Main | Name of | +/- % change in closing +/- % change in closing +/- % change in closing
Board or| Merchant| price, (+/- % change in price, (+/- % change in price, (+/- % change in
SME | Banker | closing benchmark)- 30" | closing benchmark)- 90" | closing benchmark) - 180"
calendar days from listing | calendar days from listing | calendar days from listing
Reetach Intérnational Cargo and Courler Limited | SME .78, [5.25] -7 849, [3.29] -14.23, [3.18)
ResGen Limited SME | ot 18.10, [3.701 -2.719, [7.53] 67.49, [14.36]
sudarshan Pharma Industries Limited SME | comorate 6.50, [2.47] -1.23, [8.78] 13.21, [16.12]
Retina Painis Limited SME CEIViCes 32.82, [2.21] 55.54, [8.61] WA
Innokaiz India Lirnited SME | |imited -21.86, [1.16] -7.08, [6.61] NA.
Comrade Apphances Limited SME 15.80, [3.83] 80.62, [6.31] N.A.
Shelter Pharma Limited SME 4.62, [0.88] MA N.A

Place: Delhi

Date: November 03, 2023
Disclaimer: Kalyani Cast-Tech Limited is proposing, subject to applicable statutory and requiatory requirements, receipt of requisite approvals, marketl conditions and other
considerations, to make an initial public offer of its Equity Shares and has filed the RHP with the Registrar of Companies, Delhi, India on Novenber 02, 2023 and thereatter with SEB| and the
ctock Exchange. The RHP is available on the website of BSE SME at htips:/fwww. bsesme.com and is available on the websites of the BRLM at www gretexcorporate. com. &ny potential
investors should note that investmeant in equity sharas involves a high degree of risk and for details refating to the samae, please refer to the BHP including the section titled "Risk Factors”
beginning on page 28 of the Red Herring Prospecius
The Equity Shares have not been and will not be registerad under the U.5. Securities Actof 1933, as amended or any state securities [aws in the United States, and unless so registered, and
may nof be issued or sold within the United States, except pursuant to an exemption from, orin a transaction not subject to, the registration requirements of the Securities Act, 1933 and in
accordance with any applicable U.5. State Securities laws. The Equity Shares are being issued and sold outside the United States in ‘offshore fransactions' in refiance on Regulation *5™
undar the Securities Act, 1933 and the applicable laws of sach jurisdiction where suchissues and sales are made. There will be no public offering in the United States.

On behalf of Board of Direclors
For KALYANI CAST-TECH LIMITED
Sd/-

Naresh Kumar

Managing Director

Surgeml Cnmm

wwnw . readwhere . com .. .




